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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE FIFTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 23909 OF 2015

Between:
lnuganti Jyothirmai, Wo: Sri Jayababu, Aged about 39 years, working as
Anganwadi worker Anganwadi Centre, Dudekula Bazar, Aswaraopet
Khammam District

...PETITIONER

AND

1 The State of Telan
Child Welfare and
Hyderabad

2. The District Collector, Khammam, Khammam District

3. The Project Director, District Women and Child Development Agency,
Khammam, Khammam District

4. The Child Development Project Officer, ICDS Project, Aswaraopet,
Khammam District

5. The lnstitution of Lokayukta for the States ofAndhra, Pradesh and Telangana,
Basheerbagh, Hyderabad rep, by its Registrar

6. Smt. P. Varalakshmi, Wo: Sri Chennuri Srinivasa Rao, R/o Sivaiah Bazar,
Aswaraopet Khammam Distnct

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High 'Court may be

pleased to issue an appropriate Writ, Order or Direction, more particularly one in

the nature of Writ of Mandamus, to call for the records relating to issuance of

impugned orders passed by the 5th respondent in Complaint No. 2906/2013/B1

dated 041061201 5, declare the same as illegal, arbitrary, erroneous and the one

gana rep. by its Principal Secretary, Women Development,
Disable Welfare Department, Telangana Secretariat,



passed in an erroneous manner beyond its scope of functions and consequently

set aside the same

l.A. NO:1 OF 201S(WPMP. NO: 30990 0F 2015)

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

suspend the impugned orders passed by the 5th respondent in Complaint No.

290612013181 dated 041061201 5, pending disposat of writ petitior

l.A. NO: 1OF 2017$,/VMP. NO: 702 0F 20171

Between:
Smt. P. Varalakshmi, Wo: Sri Chennuri Srinivasa Rao, R/o Sivaiah Bazar,
Aswaraopet Khammam District

PETITIONER/RESP.No.6

AND

lnuganti Jyothirmai, Wo: Sri Jayababu, Aged about 39,/ears, working as
fnganwadi _worker Anganwadi Centre, Dudekula Bazar, Aswara6pet
Khammam District

...RESPONDENT/PETITIONER
2. The State of Telangana rep. by its Principal Secretary, Wcmen

Development, Child Welfare and Disable Welfare De-partment, Telangana
Secretariat, Hyderabad

3. The District Collector, Khammam, Khammam District

4. The Project Director, District Women and Child Development Agency,
Khammam, Khammam District

5. The Child Development Project Officer, ICDS Project, As,"varaopet,
Khammam District

6. The lnstitution of Lokayukta for the States of Andhra, Prarlesh and
Telangana. Basheerbagh, Hyderabad rep. by its Registra-

...RESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased to

vacate the interim order granted by the Hon'ble High court dt.31.07.2015 and

subsequently extended vide order dt. 29.04.2016 in wp.No. ;23909/2015 and

also dismiss the writ petition in the interest of justice.



Counsel for the Petitioner: SRI K. RAM REDDY

Counsel for the Respondent Nos.1 to 4: MS. K. MANI DEEPIKA,
GP FOR WOMEN DEV,CHILD WELFARE

Counsel for the Respondent 5: MS. T. MANJULA, LEARNED COUNSEL
APPEARS FOR SRI Y RAVINDRA

Gounsel for the Respondent No.6: SRI KOWTURU PAVAN KUMAR

The Court made the following: ORDER



T[II] HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION No.23909 of 2015

QBDE& (p"r ,l,e Hon'ble the Chief Justice Alok Aradhe)

Mr. K. Ram Reddy, learned counsel appears for

the petitioner.

Ms. K. Mani Deepika, learned Government pleader for

Women Development & Child Welfare appears for respondent

Nos.1 to 4

Ms. T. Manjula, learned counsel appears for

Mr. Ravindra Yanamandra, learned counsel for r,:spondent

No.5

Mr. K. Pavan Kumar, leamed counsel ap pears for

respondent No.6.

2. In this Writ Petition, the petitioner has assailed the

validitl'of the order dated 04.06.2015 by which Lokayukta has

directed the respondent authorities to cancel the appointment

of the petitioner as Anganwadi Worker and appoint re,spolldent

No.6 in the place of the petitioner.

\
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a Vice Chancellor or a Registrar of

CJ & JSR, J
W P.No.23909 of 2015

3. Section 2 (a) and (b) and Section 7 of the Telangana

Lokayukta Act, 1983, read as under:

"2. Definitions: (a)'(lction'means an administrative actiofl taken

by a pubhc servanl by way of decision, recommendation or

finding or in any other manner, and includes any omission and

commission and failure to act in connection with or arising out of

such action; and all other expressions connecting action shall be

construed accordingly.

(b) 'allegation' in relation to a public servant means any

alfirmation that such public scrvant -
(i) has abused his position as such, to obtain any

gain or favour to himself or to any other person, or

to cause undue harm or hardship to any other person;

(ia) has failed to discharge the functions attached to his
post.
(ii) was actuated in ttre discharge of his lunctions as such

public servant by improper or corrupt motive and thereby

caused loss to the State or any member or section of the

public; or
(iii) is guilty of corruption, or lack of integrity in his

capaciry as such public servant.

"7. (l) Subject to the provisions of this Act, the tokayukta

may investigale any aciion which is taken by, or with the

general or specific approval of, or at [re behest of,-

(i) a Minister or a Secretary; or

(ii) a Member of either House of the State I-egislature;

or

(iii) a Mayor of the Municipal Corporation constituted

by or under the relevant Iaw for the time being in force; or

(iii-a)
Ilniversity;

a

(iv) any other public servant, belonging to such class or

section of public servants, as may be notified by the Govemment

in this behalf after consulhtion with the

l-okayukta, in any case where a complaint involving an

allegation is made in respect of such action, or such action:

j

i
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can be or could have been, in the opinion ol the Loka\ukta,
the subject of an allegation.

(2) Subyecr to rhe proyisions of rhjs Act. the Upa-
Lokayukta may investigate any aciion which is taken b.r,, or
rvith dre general or specific approval of, any public servant.
othcr than those referred to in sub-section 0). in anv case
rvhere a complaini involving an allegation is maje in resicct ot
such aclion, or such acLion can be or could have been. in the
opinion of rhe Upa-Irkayukta, the subject of ar allegation.

(3) Notwithsranding anyrhing in sub-section (2), the
I-okayukta may, for reasons to be recorded in wr:ting,
investigate any allegation in respect of an action which mqv
be investigated by the Upa-Lokayukta under that sub_
section, whether or not complainr has been made to thc
I-oklyukra in rerpect of such action.

(4) Where two or more Upa Lokayuktas are appointed
under this Act, the tnkayukta may by general or speciii ocder,
assign to each ol them matters
investipared by Lhem under Lhis Acr:

which may be

Provided that no investigation made by the Upa
Lokayukta under this Act and no action taken or rlrine don,: hv
him in respect of such investigation shall be called in qiestior on
lhe ground only that such investigation rclates to a mattir whir:h is
not assigned to him by such order.,,

4. Thus, from perusal of aforesaid provisions, it is evident

that the same does not empower Lokayukta to deal with the

grievance with regard to the direction issued to the authorities

to cancel the appointment of the petitioner.

5. The impugned order dated 04.06.2015 is theref,tre per se

without jurisdiction and the same is hereby quashed. However,

liberty is reserved to respondent No.6 to take recourse to such

remedy as may be available to her in law.

\
\
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6. With the aforesaid liberty, the Writ Petition is disposed

of.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.

SD/-MOHD,ISMAIL
ASSISTANT REGISTAAR

//TRUE COPY/I {
SECTION OFFICER

To,
1. The Principal Secretary, Women Developmenl' Child Welfare and Disable' 

W"ftai" oi-'partment, ielangana Secretariat, Nyderabad
z. iire oiitricl'Collectoi, Kharn'mam, Khammam. Di?trict

5. iii; F;;Ei Director,'oistrrct Women and Child Development Agency'

Khammlm, Khammam District
a. iiie Cr'iro b"veropreni pioi"it otti"et, lcDS Project' Aswaraopet'

4

Khammam District
5 The Reoiskar. The lnstitution of Lokayukta for the States of Andhra' Pradesh
- 

inO f"tingrna, Basheerbagh, Hyderabad
6. 6;; bCto" sri K Ram Red"dv, Aiivocate to-?t;g1
7. rwo ccs to GP f", w;;;;6;;topment cnito'Welfare' High court for the
' ' 

Siaie ot fetangana, at Hyderabad [OUT] .

A. On6-ct to Srikowturu favan Kuniar, A{y999te [OPUC]
9. on; cc to Sti Y. Ravindra, Advocate IOPUC]
10.Two CD CoPies

TJ
GtP y'



HIGH COURT

DATED:1511012024

ORDER

WP.No.23909 of 2015

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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